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The Merchant Shipping Bill, 2024*- Introduced

AT guTafd : 3Mged sk 2 17.
off gafHe gitare Sft |

1 THE MINISTER OF PORTS, SHIPPING AND WATERWAYS (SHRI SARBANANDA
SONOWAL): Sir, I beg to move for leave to introduce a Bill to consolidate and
amend the law relating to merchant shipping to ensure compliance with India?s
obligation under the maritime treaties and international instruments to which India
is a party and also to ensure the development of Indian shipping and efficient
maintenance of Indian mercantile marine in a manner best suited to serve the
national interest and for matters connected therewith or incidental thereto.

HON. CHAIRPERSON: Motion moved:

?That leave be granted to introduce a Bill to consolidate and amend the law
relating to merchant shipping to ensure compliance with India?s obligation under
the maritime treaties and international instruments to which India is a party and
also to ensure the development of Indian shipping and efficient maintenance of
Indian mercantile marine in a manner best suited to serve the national interest and
for matters connected therewith or incidental thereto.?

SHRI MANISH TEWARI (CHANDIGARH): Mr. Chairperson Sir, under Rule 72 (2) of
the Rules of Procedure and Conduct of Business in Lok Sabha, I rise to oppose the
introduction of the Merchant Shipping Bill, 2024.

Over the past five years, I have repeatedly opposed the introduction of Bills in this
House by the Union Government for the lack of legislative competence. Let me
explain as to how this introduction also lacks legislative competence.

If you look at Entry 25 of the Union List, it covers maritime shipping and navigation.
The specific subject of merchant shipping, which pertains to a commercial activity,
does not have a direct entry. This creates ambiguity regarding the Union?s



legislative competence over this matter. Further, Entry 32 of the Concurrent List,
which deals with shipping and navigation on inland waterways, may lead to a
jurisdictional overlap making it unclear whether the Union Government has the
exclusive authority to legislate on merchant shipping.

Secondly, merchant shipping being a commercial activity falls under Entry 33 of
the Concurrent List which addresses the subject of trade and commerce. This raises
questions whether the Parliament possesses exclusive jurisdiction to legislate on
commercial matters. This potential overlap between maritime navigation and
commercial shipping under the Concurrent List further complicates the issue and
would undermine the Constitutional validity.

HON. CHAIRPERSON: Manish ji, you will get sufficient time during the discussion
on the Bill.

SHRI MANISH TEWARI: Mr. Chairperson, let me conclude.
HON. CHAIRPERSON: Please conclude.

SHRI MANISH TEWARI: Lastly, the Bill consolidates the substantial authority within
the Central Government, diminishing the role of States in regulating and managing
their coastal ports and shipping activities. This centralisation of power contradicts
the principles of federalism and cooperative governance enshrined in the
Constitution and limits the States? participation ? (Interruptions)

HON. CHAIRPERSON: Manish ji, thank you for your opinion.
I now call Shri N.K. Premachandran.

SHRI MANISH TEWARI: Mr. Chairperson, all I want to say is that it also lacks
Constitutional validity.

HON. CHAIRPERSON: You will get sufficient time during the discussion.
Shri N.K. Premachandran. He is not here.
Prof. Sougata Ray.

PROF. SOUGATA RAY (DUM DUM): Under Rule 72 (1) of the Rules of Procedure, I
beg to oppose the introduction of the Merchant Shipping Bill, 2024 to consolidate
and amend the law relating to merchant shipping to ensure compliance with India?
s obligation under the maritime treaties and international instruments to which



India is a party and also to ensure the development of Indian shipping and efficient
maintenance of Indian mercantile marine in a manner best suited to serve the
national interest and for matters connected therewith or incidental thereto.

In this House, I have earlier opposed all the attempts made by the Government to
bureaucratise the system. ? (Interruptions) Sir, just one moment. I have not even
spoken. Always the Central Government is setting up newer and newer authorities,
imposing newer and newer regulations. It will be handing over power to the
bureaucracy. The Mercantile marine develops of its own because we have a long
coastline and we have a lot of trade with other countries. But what they are doing is
that they will have a National Shipping Board, National Seafarer?s Welfare Board
and also a Director-General of Mercantile Shipping.

HON. CHAIRPERSON: Sougata ji, you will get time during the discussion. Please
conclude. It is just an opening remark.

PROF. SOUGATA RAY: Hon. Chairperson, Sir, let me complete my sentence. Please
do not cut me short midway.

Sir, that is why, I think, this will be hindering and not helping the development of
merchant shipping nor will it improve the conditions of work of seafarers, and it
will merely put impediment to the development of the mercantile shipping as well.

SHRI SARBANANDA SONOWAL: Respected Sir, the Merchant Shipping Bill, 2024 ?
(Interruptions)

SHRI GAURAV GOGOI (JORHAT): Sir, please allow us to raise the Privilege
Motion. ? (Interruptions)

TSI il w3, doT Sreueiedeh il 7T (8ff foe RISiS) : R, pite urét 9w faetst &t ama
RGN E | ? (FUF) Uget IR AT dh 39 ATl 3 Tee & T ol gaife foka | ? (sga)

off Rg TS @ R, eft IhRT T @H TEI g3 ? (SFFUT) Afche ST HINUT [F BT AT E 1 ?
(TaYT) I8 TRAR hI GAIPd a1 8 | ? (aym)

3 it &Y. Aftigers SR (AEYTR) : W, ufelaA srthayd AfARer feed wR W@ & | 31U gy
TB1 TATT A8 & | ? (STIY™)

HON. CHAIRPERSON: Hon. Minister, you please sit down.

? (Interruptions)



AT G9TUfd : A w@: Sf, oY T st gRiefud &
? (cgaYm)

SHRI SARBANANDA SONOWAL: Respected Sir, the Merchant Shipping Bill, 2024 is
as per the Constitutional provisions. ? (Interruptions)

oft TRg NS : el fAuer &t a1d oft =i gt | I 37UA-3707 He AR AT & | ? (TaYT)
HON. CHAIRPERSON: Please be seated.
? (Interruptions)

SHRI SARBANANDA SONOWAL: It has been vetted by the Department of Legal

Affairs and Legislative Department. Earlier, the Merchant Shipping Bill was
introduced in the Lok Sabha in 2016 and was referred to the Parliamentary
Standing Committee. ? (Interruptions) It was also discussed in detail in the
Parliamentary Standing Committee, and it was also extensively discussed with the
relevant stakeholders.

Sir, this is as per the provisions of the Constitution of India.
A 99Ufd - U 98 ¢

?for Tl Gt ok siawigiy foradl, 999 WA Uah U&iaR 8, & i WRd i snegarstt &

3rguTer bt GRfAd o & fag qur gy fed h Fatww suged dfd A ofd & fag arda
IO TG 92 & & SREIUT JUT YR Uld gRag & A &t it glfga & & fag
a1 ITY Heifdaq a1 39k N fawal & forg arforsa oia uRRags @ deifq fafdr o denes
3R AR e dTet [A8Th st R FHe Fi SgAfd UgH 6t A1 12

e TEicpd gl |
AT GEUfa AR ST, fdge at grienfod & o

SHRI SARBANANDA SONOWAL: Sir, I introduce* the Bill.



